
                                    

Tezpur PS Case No-368 of 2022 
GR Case No-668 of 2022 

U/S-420/392/354/506/34 of Indian Penal Code 
 

ORDER 

02.04.2022  

Ld. Advocate of the accused persons, namely, Ibrahim Ali and 

Ator Ali filed hazira.  

Case diary as called earlier vide order dated-16.03.2022 is 

received today from the I/O concerned.   

Heard both the sides and perused the case diary meticulously.  

By this order this Court proposed to dispose of the bail 

application filed for the accused persons, namely, Ibrahim Ali 

and Ator Ali, who have been languishing in the judicial custody 

since from 06.03.2022 in connection with the instant case 

registered u/s-420/392/354/506/34 of IPC. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against both the above-named 

accused on filing an ejahar by informant named Mrs. Rosemary 

Tirey alleging inter-alia that one unknowen person called her 

from the mobile number-7002667839 and told them that they 

found some gold while working at a construction site and urged 

her again and again to come to Tezpur. It also alleged that said 

person told them that they needed a little money as help 

onstead of gold as a true and on 04.03.2022 she along with her 

brother-in-law Deepak Tirkey came to Tezpur and told them to 

meet the said person at Tezpur University and then taken to 

Napam Bazar wherein they have shown some gold biscuits but 

they realized that those were fake. She also stated that they 

wanted to leave but 05 people were there and snatched away 

cash amount of Rs.50,000/- from her and also the accused 

persons tried to outrage her modesty. She further alleged that 

even beaten and threatened to give them money via UPI on a 

given No-9957374714 but she scared so they sent Rs.75,000/- 

on the given number and also threatened her not to disclose the  
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same to anyone. Somehow, she managed to excape from there 

and reached the nearest police station.       

Accordingly, Tezpur PS Case No-368 of 2022 was registered u/s-

420/392/354/506/34 of the Indian Penal Code and during 

investigation the I/O of this case has apprehended the above-

named accused persons and produced them before this court on 

06.03.2022 and since from then both the accused persons have 

been languishing in judicial custody.   

The Ld. Advocate appearing on behalf of both the accused 

persons vehemently submitted before this court that both the 

accused persons are not involved with the alleged offence. The 

Ld. Advocate further submitted that both the accused persons 

are in judicial custody since from 06.03.2022 and the I/O of this 

case has not completed the investigation and therefore, they 

deserve to release from the judicial custody.  

Par contra, the Ld. Additional Public Prosecutor Mr. N.K. Mishra 

raised strong objection against the bail prayer of the above-

named accused person by submitting before this court that the 

matter is very serious and release of the accused shall hamper 

the investigation of the I/O and further the I/O deserves a fair 

chance to investigate the case and to catch the co-accused in 

this case. 

On careful perusal of the case diary submitted by the I/O, this 

court finds sufficient implicating materials against the accused 

persons, Ibrahim Ali and Ator Ali upon which this court may 

presume the above-named accused may have involved with the 

alleged offences and that requires a proper and meticulous 

investigation. On scrupulous perusal of the case diary, it also 

disclosed that I/O during investigation recovered four pieces of 

fake gold biscuits from the possession of the accused persons.   

Therefore, considering the materials on record, this court not 

finds anything sensible upon which the bail prayer of accused 

persons, namely, Ibrahim Ali and Ator Ali may be considered at 

this stage. More also, the investigation is pending at prematured  
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stage and the release of the accused persons shall hamper and 

and temper the investigation of I/O and since the I/O requires 

for further investigation of this case, the bail prayer filed for the 

accused persons, Ibrahim Ali and Ator Ali stands rejected due to 

devoid of any merits.   

Return back the case diary to the I/O in seal pack.  

Inform all the concerned.   

 

       Sri N. J. Haque 
           Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 


